
CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

Ol. NO.378 of 1992 

I.A. NO. 

DATE OF OECISON 29th June,1994 

	

Shri Al.imohrrtel Usmnbhai 	 Petitioner 

Mr. P.H.Pathak 
	

Advocate for the Petitioner (s) 

Versus 

	

- Union of India & others 	 Respondent 

Mr.B .R.Kyada 	 Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. N.3.2ate1 
	 : Vice Chairrflafl 

The Hon'ble Mr.K.r amam-)orthy 	 : Mem'Der (A) 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

 Whether their Lorciships wish to see the fair copy of the Judgment ? 

 Whether it needs to be circulated 	to other Benches of the Tribunal ? 



:2 : 

Shri Alimobmad Usrnanbhaj 
C/o.Deepak Motor Garriege, 
Opp.Khadi Baugh (Old railway Station) 
Bhuj-Kutch. 	 Applicant 

hvocate: Mr.P.H.athak) 

Versus 

Union of India 
Through: 
Deputy Chief Engineer(c) 
Central Western aiiway, 
railway Station, 
Ahmedahad. 

Depot Store Keeper(w.R.) 
Near Railway Station, 
Bhuj. 

Divisional Railway Managcx..i.) 
Ajer. 	 : Respondents 

(Advocate: Mr.B.R.Kyada) 

ORAL ORDER 

IN 

with 	 Date:L94 

Per: Honble Mr.N.B.Patel 	: Vice Chairman 

The order of transfer against which this 

O.A. is filed, is adrnittcdy revoked. The O.A. 
/ 

therefore, become infructuous and stands disposed of 

accordingly. Since the J.A. i dllsposed of, I4.A./165/94 

does nOt,urviv. 

(K.Ramamoorthy) 
	

(N.Etel) 
IIeritber (A) 
	

Vice Chairman 

aeb 


